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0 R D E R 

Heard the id, counsel for both. sides. This application is  
for a  direction upon the respondents to regulate the pay of the appli—

cant in the scale of R,1400...2300/.... and arrange payment of difference 

Of pay and allowance from 1.6.86 to the date of retirement.It is con—

tendedthat he has filed a representation which 
wS considered by the 

respondents. NobJ the ld. counsel for the applicant prays that if the 

applicant Piles a fresh representation that be disposed of by the 

respondents within a specified time. 

2, 	We have duly Considered 	the suhmsjons made by both t he 

counsel, We accordingly dispbse of the BA with a direction 6pon the 

to the respondent No.2 - 
applicant to Pile a detailed ropresentetion8long wit.h the copy of the 

same..to respondent No.4 within 3 weeks and the respondent No.4 shall 

O f - 
dispose of the. same within 3 months nd

(i 
 Promptly communicate the dej 

sion to the applicant. The BA is therefore disposed of without any 

order as to. costs. 
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